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.Pt av&si..JJa :— 

The applicant Sri Kumaresh Brahma has filed this Misc. 

Application seeking an Interim Order to stop the promotion/up—

gradation of the posts of A.CP.O. without considering the 

applicant's case on the ground that he has already challenged 

the selection made by the respondents for appointment to the 

post of Printer a.i and it is pending for decision. 

Ms. K. Barierjee,ld. counsel appearing on behalf of the 

respondents submits that she does not bring the Brief today ad 

so, she is unable to argue the case. 

I have considered the submissions made by id. counsel of 

bot h s ids and I have gone t hro u gh the re cords • I am 0 f t he 

considered view that the application does not warrant any Interim 

Order at this stage. If the applicant succeeds ultimately, he 

would get all benefits as claimed In this application. Accordingly 9  

M.A. is disposed of. No costs. 
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